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CENTRAL: ADMINISTRATIVE TRIBUNAL ,ALLAHABAD

CIRCUIT BENCH LUCKNOW.
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C.A, No, 289 of 1989 (L)

Ram Nath Kureel .o ee  oss dApplicant.
Versus
Union of India and others ese eee Respondents,

Hon'ble Mr, D.K. &grawal,J.M.
Hon'ble Mr, K. Obayva, A.M.

( By HOn"ble Mr. D.K. Agrawal,J.M.)

This application under Section 19 of the
Administrative Tribunals Act, 1985 has been filed by
the applicant égainst the disciplinary proceedings
initiated 3 days prior to his retirement falling on
30,11,1987. Further prayer made was that direction
be issued to settle his retirement dues, The application
wag filed on 18,10,1989. Since filing of the application,
the enqgiryyppécaﬁagﬁgs have concluded. Supplementary
Affidavit filed by the applicant contains as Annexure-a,
the order of Collectér;i‘Central Excise,Allahabad dated
27.8.1990, The said drder clearly mentions that the
disciplinary proceedings against the applicant étané

dropped., Consequently, there remains no hurdle for the

‘payment of pensionary benefit to the applicant,

24 In the circumstanCes,ralief (i) has become

redundant. In regard to relief (ii), competent authority

be directed to settle the retirement dues of the

applicant within a specified time.
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3, The learned counsel for the applicant has
prayed for payment of interest on the amount of
pension due to him om 1,12,1987, However, the

applicant w§§"charge-sheeted before his retirement

/amd the enquiry proceedings has been concluded only

V
ngﬁugust, 1390, We are of the opinion that in such
e@ﬂ&sa@mLpo interest becomes due on the amount of

retirement dues,

4, In the result, the claim petition is allowed
in part. The Opp, Partiés are directed to éettle

the retirement dues of the applicant within 3 months
Sﬁ,th? receipt of copy of this judgment failing which,
ﬁgggly@ulé become liable for payment of interest

on the amountz ®ue to the applicant. Parties are

ir oWn Costs. Q
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Dated s 23,4,1991
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